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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

JAIPUR BENCH,

JAIPUR

oy

aipur, the 08" November,

2005

CONTEMPT PETITION NC. 51/2005

IR

ORIGINAL APPLICATION NO. 471/2001

CORAM:

HON' BLE MR. A.K. AGARWAL, VICE CHAIRMAN

HOM'BLE MR. M.L. CHAUHAN, MEMBER (JUDICIAL}

bout 58 vears, resident of J.M.C. 711, Prempura, Khatipura

L
a
Road, Jhotwara Road, Jaipur.
v

ffice of the PGMTD, Jaipur.
By Advocate: Mr. P.N. Jatti.
Versus

1. Dr. J.8. Sharma
f'r‘l'l

Department of

A8

Rajasthan Circle, Jaipur.

¢

Presently

;y Secretary to the Govi,
elecom, Sanchar Bhawan, HNew Delhi.

working in  the

..... Applicant

of India,

. Shri Mohan Lal Gumber, Chief General Manager, Telcom,



;’A

3. shri P.K. Szha, Principal General Manager, Telecon
i o

«o ... Hespondent
By Advocate @ Me. BLKE. Sharma.

ORDER {ORAL])

The Petitioner has filed thisz Contampt Petition for
the alleged wviclation of the order dated 02.07.2002 paszsed

in CA Mo, 471/2001.
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c was  given to the
regpondents. The respondents have filed thelr reply. In the
reply, they have given explanation as to why the order of
thiz Tribunal coould not be implem=sntec

time. They have s=tated that a Writ Petition was filed

bafore the Hon'ble High Court against the order of this

Tribunal. It is further stated that after dismisszal 2 the
Writ FPetition, the vrespondents have filed a Review

before the Hon'ble High Court, which is still
pending. The respondents have further stated that despite

xenﬂcngy »f the Review FPetition, they have passad an order

date 26.09.2005 whereby the benefit arising out of the
judgemant of this Tribunal has been extendad to  the

applicant subject £o the final outoome of the decision of
the Review Petitinn. The respondents have also ann=ied the
copy  of  the order dated 26.09.2005 with the reply and

narkec as Annexure R/,

3 Learned counsel for the applicant s=ubmits that
respondents have nof given cunsejguential beanefits arising

out of the order dated 26.09.2005, thus direction given by
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